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'n pursuance of the provisions of clause (3) of Article 348 ofthe Constitution, the Govemor 's plex acd to order the publication ofthe following English translation of notification No, 282/39. 1-200-16 (Kha), dated March 23, 2008. 

No, 282/89-1-2008,16 (Kha)-91 
March. 23, 2005 

mn exercise of the powers conferred by section 37 read with sub-section (3) of section 10 of ‘he Unar Pradesh Khadi and Village Indusiries Board Act, 1960 (U. P. Act no. 10 of 1960), the Uvtar Pradesh Khadi. and Village Industries Board, with 1.2 previous sanction of the Stale Government, makes the following regulatons for regulating the recruitment and conditions of service of persons appointed to the Uitar Pradesh Khadi and Village Industries Board (Group-D) Service: 
‘THE UTTAR PRADESH KHADI AND VILLAGE INDUSTRIES BOARD (GROUP-Dj 

SERVICE REGULATIONS, 2005 
Pant I-General 

|. Short ttle and commencement.—{i) These regulations may be called the Uttar Pradesh hadi and Village Industries Board (Group-D) Service Regulations, 2005, 
(i) They shall come into force with effect from the date of their publication in the Gazette, 

_2 Status of service—Uuar Pradesh Khadi and Village Industries Board (Group-D) ‘Service comprises Groups “D’ posts. 
Definition 1) 

or context : 
(2) “Act” means the Unar Pradesh Khadi and Village lndustries Board Act, 1960 ; (4) “Appointing Authority’ means the Chief Executive Officer ; 
(c) “Board” means the Uttar Pradesh Khadi and Village Industries Board established tunder section 4 ofthe Act; 
(‘Chief Executive Officer” means the Chief Executive Officer of the Board : (6) ‘Citizen of India” means a person who is or is deemed to be a citizen of India under Part-I of the Constitution ; : ss 

‘Constitution’ means the Constitution of India; 
(g) ‘Goverment’ means the State Govemment of Uttar Pradesh; , 
(b) “Member of Service’ means a person substantively appointed under these ‘egulations ofthe regulations in force prior to the commencement of these regulations to postin the cadre ofthe service ; 
(i) ‘Service’ means the Unar Pradesh Khadi and Village Industries (Groups-D) Service; i 

      

lunless there,is anything repugnant in the subject 

    

) “Substantive Appointment’ means an “appointment not being an ad-hoc appointment on a postin the cadre of the service, made after selection in accordance with these regulations or the regulations in force prior to the commencement of these regulations ; 
(4) “Year of Recruitment’ means a period of twelve months commencing from the first day of July of a calendar year : 

(2) Words and expressions not defined in these regulations but defined in the act, shall have ‘the meanings respectively assigned to them in the Act. 
2m 6 or
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Pant il-Cadre - 4 
4. Cadre of service —(1) The strength ofthe service and of each category of posts therein 

shall be such as may be determined by the Board from time to time. 
(2) The strength of service and of each category of posts therein shall, until orders varying 

‘of the same are passed under subregulation (1) be as given in cohimn 2 of appendix. 
Provided that 

(@ the appointing authority may leave unfilled or the board may hold in obeyance 
‘any vacant post, without thereby entitling any person to compensation; or 

(ii) the Board may with the previous approval of the Government create such 
‘additional permanent or tesnporary posts as it may consider proper. 

Paxr Ilt-Recruitment 
5. Source of reeruitment—Recruitment to the various categories of posts in the service 

shall be made from the sources as mentioned in column 6 of appendix. 
6. Reservation.—Reservation for cangidate belonging to the Schedule Castes, Schedule 

‘Tribes and other categories shall be in accordance with the orders of the Government in force at 
time of recruitment, 

Pant 1V-Qualifications 
7. Natlonality.—A candidate for direct reeruitment to 2 postin the service must be 

40) a citizen of India; or 
(6) 4 Tibetan refugee who came over to India before the 1™ January, 1962 with the 

intention of permanenily setting in India; or 
(0) person of Indian origin who has migrated from Pakistan. Burma, Sri Lanka or any 

if the East African countries of Kenya, Uganda and the United Republic of Tanzania 
(formerly Tanganayika and Zanzibar) withthe intention of permanently setling in India: 

Provided that a candidate belonging to category (b) or (e) must be a person in whose favour 
a cenificate of eligibilties been issued by the Government: 

Provided further that 2 candidate belonging to cateyory (6) will also required to obtain a 
certificate of eligibility granted by the Deputy Inspector General of Police, Intelligence Branch, 
Uttar Pradesh: 

Provided also, that if 2 candidate belongs to category (c) above, no centficate of eligibility 
will be issued for a period of more than one year and the retention of such a candidate in service 
beyond the period of one year shall be subject tp his acquiring Indian citizenship. 

Note.— A candidate in whose case a cerificate of eligibility is necessary but the same has 
neither been issued nor refused, may be admitted to an examination oF interview and he may also 
be provisionally appointed subject to the necessary certificate being obtained by him or issued in 
his favour 

8, Academic qualification.—A candidate for recruitment to variows posts inthe service 
‘must possess the minimum qualifications against each post in column- of appendix. 

9. Preferential qualifications.—A candidate who has: 
(i) served inthe Territorial Army for a minimum period of two years: oF 

(G# obtained training from all India Khadi and Village Industries Commission or from 
an institution recognized by Khadi and Village Industries Commission and Khadi and 
Village Industries Board shall : 

Other things being equal, be given preference in the matter of direct recruitment, 
'



      

   
10, Age.— A candidate for direct recruitment to the various posts in the service must have allained the minimum age oF eighicen years and must not have attained the age of more than thirty 

"wo years on the first day of July ofthe Calendar year in which vacancies are advertised : 
Provided that the upper age limit in the case of candidates belonging to the Scheduled Castes, Scheduled Tribes and such other categories as may be notified by the Government from 

‘ime to time, shall be greater by such number of years as may be specified. 
11, Character.— The character of candidat for direct recruitment to a postin the service ‘must he such as to render him suitable in all respects for employment in the board. TRe appointing 

siuthority shall satisfy itself on this point. 
Note.—Persons di bby the Union Govemment, or by a State Government, or by Loca Authority. or a Corporation, or Body owned or controlled by the Union Govemment . of & 

State Government shall be ineligible for appointment to any postin the service, persons convicted 
‘ofan offence involving mora turpitude shall also be ineligible. 

12, Marital status—A male candidate who fs more than one wife living, ot » female candidate who has married a man already having a wife living. shall not be eligible for appointment 
01 postin the service: 

* Provided that the Board may, if satisfied that there exist special grounds for doing, so 
-eXeinpt any person from the operation of this reyulation.. 

13, Physical ftness—No candidate shall be appointed toa postin the service unless he be in good mental and bodily Health und free from any physical defect likely to interfere with th. 
«efficient performance of his duties. Before a candidate, is finally approved for appointment he shal 
‘be required to produce a Medical Cerificate of fitness from the Chief Medical Officenof a dist. 

Pant V-Procedure for Recruitment : 
14. Determination of vacancies—The appointing authority shall determine and notify to 

the Employment Exchange in accordance with the rules and order of the Government forthe time 
‘boing in force and shall also advertise them in two leading newspapers, the number of vacancies 10 be filled during the course of year, as also the number of vacancies to be reserved forthe candidates 
belonging to the Scheduled Castes, Scheduled Trikes and other eateyories under regulation 6. 

18. Procedure for direct recruitment—{1) For the purpose of direct recruitment there 
__ sll bea Seleetion Committee comprising 

(0. Chief Executive Officer or his nomince not below the rank of 
Joint Chief Executive Officer 

: Uo) Officer in-charge of establishment 
ui) One Tetinical Officer nominated by the Chief Executive Officer... Member. 
(a) An Officer belonging to Scheduled Castes, or Scheduled Tribes 

‘nominated by the Chief Exccutive Officer ox Member. 
(61 An Officer belonging to Backward Classes nominated by the 

Chief Executive Officer s Member. 
(01) An Officer belonging to Minority Community nominated by tne 

Chief Executive Officer Member. 
(2) The Selection Committee shall scrutinize the applications and shall having regard 10 the 

ced for securing due representation of the candidates belonging to the Scheduled Castes, Scheluled Tribes and ather categories in accordance with regulation 6, call for interview such ‘andidates as fulfil the requisite qualifications. 

       



  

   asain equal marks, the Salction Conumitie shall arrange their names in onder of mest Oe 

cae Fike general suitability for the post. The numberof the names i.e ist shall Be larger 

va ecarby gave than 25 por cent thn the numberof vacances. The Selection Commie shall 

forward thelist to the appointing authority. ; 

16, Procedure for recruitment by promotion—{1) Recruitient by 
promotion shall Ps 

ade on ite Sos of seniority subject 10 the rejection of unfit through a department Promationsl 

‘Committee comprising = : F . 

(.. Appointing authority or his nominee not below the rank of 

Joint Chiet Executive OMicer. Chairman, 

(i). Joint Chief Executive Officer-in-charge ofthe establishment Member. 

(iid) One technical officer not below the rank of Deputy. Chief 

Executive Officer nominated by the appointing authority. on Member. 

(i) Anofficer belonging to Scheduled Castes or Scheduled 

“Tribes nominated by appointing authority. Member. 
   

provided that in ease there is no member belonging to Backward Class in the Selection 

Committe officer belonging to backward class shall be fominated by the appointing authority 2 

‘an additional niember of Seleetion Committee. 
(2) The appointing authority shall prepare eligibility list of the candidate in accordance with 

the Linas Praesh Promotion by selection (on the posts out side the purview of the Public Sere 

a ancdon) cligiity fiat Rule.1986, 38 amended from time to time and place it before he 

Popurunenal Promotion Commitee along with ther character roles and such" other recons 

pertaining to them as may be considered proper. 

{@) The Departmental Promotion Committe shall consider the eases of the candies on 

the basis of the records referred to in sub-regulation (2) and if i considers mocessary, 1 muly 
interview the candidates also, 

(4) The Departmental Promotion Committe shall prepare a list of sclested candies 

arrange onder of somiony 28 Ht stood in the cadre from which they are to be promoted amt 

forward the same to the appointing authority. 5 

17. Combined seleetlst.—if in any year of recruitment, appointments are made both by 

tircet recruitment and by promotion, a combined select Tist shall be prepared by the aprointni 

sir By taking the names of candidates rom the rclevant fists in such mannet that 

sianeibed percentage in imntaine. the first ame in the st being for she person appointed PY 

promotion. 
Pant Vi-Appointment, Probation, Confirmation and Seniority. 

18. Appointment!) The appointing authority shall make appoiniments againes he 

evisting vacapbies and on the occurrence of substantive vacancis by taking the names of 
ext Sache order in which they stand inthe list prepared under regulations 15 and 16, which 

Shull remain valid for one year from the date of list preparation. 

{@) If more then one onlers of appointment are ised in respect of any one selection. » 

combined onder shall alan be issued, memioning the names of the persons in onder of merit as 

‘dotermincd in the selection.
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19. Probation —{1) A person on substantive appointment to a post in the service shall be 

placed on probation for a period of two years. 
(2) The appointing authority may, for reasons to be reconded extend the period of probation 

{in individual eases, specifying the date up to which the extension is granted = 
Provided that save in a exceptional circumstances, the period of probation shall not be 

‘extended beyond one year and in no circumstance beyond two years. ‘ 
{3) IF it sppears to the appointing authority at any time during or atthe end of the period of 

probation or extended period of probation that a probationer has not made sufficient use of his 
‘opportunites or has otherwise failed to give satisfaction, his service may be dispensed with. 

(4) A probationer whose services are dispensed with under sub-reyulation (3) shall not be 
centitledsio any compensation. 

5) The appointing authority may allow continuous service rendered in an officiating or 
temporary eapaeity in @ post included in the eadre of the service or any other equivalent or higher 
post, to be taken into aecount for the purpose of computing the period of probation. 

20. Confirmation— A probationer shall be confirmed in his appointment at thé end ofthe 
‘period of probation or extended period of probation if- 

{u) his work and conduct is reported ta be satisfactory; 
(b) his integrity is conified : and 

{€) the appointing authority is satisfied that he is otherwise fit for confirmation, 
21, Seniority.—{(1) Except as hereinafter provided, the seniority of persons in the cadre of, 

service shall be determined from the date of the order of substantive appoiniment and if two or 
‘more persons are appointed together from the order in which their names are arranged in the 
sippoiniment order: 

Provided that if the appointment order specifies a particular back date with effect from 
\whith a person is substantively appointed, that date shall be deemed to be the date of order of | 
stibstantive appointment and in other cases is will mean the date of issve ofthe order: 

Provided further tha, if more than one onder of appointment are issued in respect of any one 
selection, the seniority shall be as mentioned in the combined order of appointment issued under 
sub-reyolation (2) of Regulation 18, = 

(2) The seniority inter se of persons appointed directly on the result of any one selection, 
shall be the same as determined by the Selection Committee: 

Provided that a candidate recruited directly may lose his seniority if he fils to join without 
val reasons when a vacancy is offered to him. The decision ofthe appdinting authority as tothe 
validity of reason shall be final 

(3) The seniority inter se of persons appointed by promotion on the result of any one 
selection shall be the same as it was in the cadre from which they were promoted. 

PART VIL—Pay ete. 
22. Seale of pay.—<(1) The scales of pay admissible to persons appointed to the various 

‘categories of posts in the service, whether in a substantive or officiating capacity or as a temporary 
‘measure. shall be such as may be determined by the Board, wih the prior approval of the 
Government from time t time. 

(2) The scales of pay in force at the time of Sommencement of these regulations ae 
‘ndieated agains the each postin Column Sof te Append 
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23, Pay during probation—(1) A person on probation, if he is not already, in the 
permanent service of the Board, shall be allowed his first increment inthe time scale when he has 
Completed one year of satisfactory service and second increment afler two years service when he 
hhas complcted the probationary period and is also confirmed : 

Provided that if the period of probation is extended on account of unsatisfactory work or 
conduct, such extension shall not count for increment, unless the appointing authority directs 
ctherwise. 

(2) The pay during probation of a person who was already holding a post under the Board 
‘shall be regulated by the relevant orders of the Board = 

Provided that ifthe period of probation is extended on account of unsatisfactory work and 
conduct, such extension shall not count for increment, unless the appointing. authority directs 

otherwise, A 

(G) The pay during probation of a person already in permanent Board's. service shall be 
regulated by the relevant rules, applicable to Government servants generally serving in conncetion 

with the affairs ofthe State. 
24, Criteria for crossing efficiency bar—{(1) No person shall be allowed to cross-— 

(A the first efficiency bar or the single efficiency bar (where there is only one 
‘efficiency bar) unless his work and conduct are found to be satisfactory and his 
integrity is certified, and 

ii the second efficiency bar anless be has worked diligently and to tht best of his 
‘ability, his work and conduct are found to be satisfactory and his integrity is 
certified. 

Paiet VII—Orher provisions. 
25, Canvassing —No recommendation, either written or oral, other than those required 

uncer the teguations applicable to the post or service willbe taken into consideration, Any atemp 
tn the part ofa candidate to enlist support directly or indirectly for his candidature will disqualify 
him for appointment, : 

126, Regulation of other matters.—In regard to the matters not specifically covered by 
these regulations, or by special orders, persons appointed to the cadre of the ‘shall be 
tjoverned by the rules, regmations and orders applicable generally to Government servants serving 
in connection with the affairs ofthe State. * : 

27, Relaxation from the conditions of service. —Where the Board is satisfied that the 
‘bperation of any regulation regulating the conditions of service of persons appointed tothe service 
causes undue hardship in any particular case it may, notwithstanding anything contained in the 
Segulations applicable to the ease, by order. dispense with or relax the requirement of that 
‘egulation to such extent and subject 10 such conditions as it may conshler necessary for dealing 

With the case to just and equitable manner; = 
Provided: that where such a regulation has been made afler previous sanction of the 

Goverment. the Government shall be consulted before the requirement of the regulations are 
dispensed with or relaxed. : 

+28. Saving.—Nothing in these regulations shall affect reservations and other concessions 

required to be given to the candidates belonging to the Scheduled Castes, Scheduled Tribes and 
bier special eateworics of persons in accordance with the orders of the Goverment issued fom 
Iie to time in this regard 
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SL Name of Post 
10. 

APPENDIX. 
No. of post ‘Qualifications “Seale of Source of Fe. Tem. Toul Pay Recruitment 
  1 2 3 4 5 6 1 Book Binder 8 Dano High School Wa 3750-70 yaea 3800-4400 2. Ceficate of any ecritment 

ington of working 28 

  

  

book binder 
3. Two years practical 
cexpenieace of working es 

book binder 2 Datars 1 = 1 L.tumioe High School Rs. 2610-60. doe 2. Experiace in 3150-65-3840 
‘maintaining and operating 
‘elo syle machine 3. Gardener Fs 1A Ability 10 read” and R6255055- doe " sme 2660 -60-3200 2 Experience in Gardening 4. Packer 25 2 ste to. te 2. Experience in Packing 5. Sweeper 4 aS Sete to. to. 6. Cleaner i= ‘Sts to. do. 7. TreawryMewenger 1 = 1S cts and able w ply do to. oye fi 

Store Amendent co eee to, to. to 9% WeowChowkidar 18S 6S 253 bo to sso. © Ondery and Waterman 
10, Lab Anendent 24 6A. Aigh Sehoot to. to. 2. Experience in 

laboratory work 11, Sales Aten ST Aigh Schoo doe Anendest 2. Experience in sales HX. Production Auendent 1 = 1S class able to ply to. to eye : 1 _Khalst hats yma to to. fon 
BLANKET SCHEME Fishing Mianiy 10 High choo! Re 778090. By direct 2 One years practical 3800.75-4400, recruitment experience i fnishing of 

Spuning OL 4651 High Schoo! do By promtion Supervisor Spinning 2 One years. practical fom amongst Organizer experience ia Spinning substansvely ‘weaving (wool blankets) ‘sppoimed 
‘Master 

sing Instrctors 
‘who have 

completed tao 
Yen service 
assuch onthe 
first dy of he 2 year of
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Si Denna 1 F707. pda tne Fan be 2400-75-4400 recent Pet VHigh Scoot Spat Plan a 
Sctnt 

  

Vato Mahe sane Petanetra    5 Manor Lapse SS Lttgh Set dm By promote 2 Training in Tapping {om angst ‘rams had and Village sabsanivels Indias Commnnsin psn 

' 11 tigh Shoot slo Ty dt    
Frome eae 25.2008 1468 pete 
vee gan se) 
"YI mora md tO Dt IS. to wo),


